IN THE#ENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

39/94in

R.A, S

*. The General Manager,
SC Rly, Sscunderabad,

2, The Divl. Railway Manager,
3C Rly, Vijayawada,

3. The Ministry of Pension and
Pensionary Welfare,
Govt., of India, New Delhi, Behénd

Khan Market, New Delhi-3, .« Applicantg/
Respondents.
Vs
N. Atchamma .. Respondent/
Applicant,

Counsel for the Applicants : Mr. J.R.Gopala Rao, ST for Rlys,

- Counsel for the Respondent : Mr. K. Venkateswarlu

CORAM:

THE HON'BLE SHRI A,.8, GORTHI : MEMBER (ADMN.)
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-
R.A. 39/94
in '
0.A, 1020/92. . Dt. of Decision : 28.12.1994,
ORDER .

! As per Hon'ble Shri A.B. Gorthi, Mamber (Admn,) |

Heard Shri J.R.Gopals Rao, lesrned standing
counsel for the SC Railwasys. The Rauiau(&ppliéation}is
Filed by the respondents in 0A. 1020/92 seeking a peview

- 0f our judgement dated 24.2.1994 in the said OA,

:28 In the Review @;f;i.:z@ion it is stated thst

Pro jact Casual Labour yho completg 180 days of continuous
service only are entitled ﬁgi 1/30th rate of pay and that

the provision of graﬁting tempor;ry status to{@ﬁ% Project
Casual Labour on completiﬁn of 360 days continuous service
;ame into effect only from 1.1.1981. As the applicant in

the BA was a Project Casual Labour it is contended that she
would not be eligiblesfor temporary status prior to 10.10.78.
In this regard it may be natad that fram thé countar afpidavit

Piled by the respondents in the DA)it would be apparent that

the applicsnt was engaged as a Gang Woman on casual basis {@nd7:
that there wgs nothing' to indicate that she was only a

Project Casual Labour, -

3. it is Purtheé stated in thes Ravisw Application that
the applicant in the DQ did not rénderC:)continuous gii:ics
from the date of her initial engagement and as such/would not
be entitled to temporery statusy (Ammediately ontEEmﬁT?%TbDQ

of 120 days efrom the date af initial gngagement. From the

material placed bsfore me it cannot be said uithgcertaipty)
. IC. .
whether ars not, ﬂ$he applicant in the 0A worked continuously

for 120 days fProm the date of initial engagement. The rule
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| position however is very clear, that is, that a Casual

Labour under the circumstances would acquireo temporary

“ status only afPter completing 120 days of Qontinuoﬁs service

Froh'the date of initisl sngagement. (Underlined for emphasis)

This aspect yas not highlighted in the operative pertion

,I of the judgement in OA.No. 1020/92. Consequently, this

Revisw Application is allowed to the limited extent that
I the first and sscond sentences in para 7 of the judgement

would now read as under:-

"In view of the above, the applicant would be
entitled to temporary status as secon as she
completed 120 days af continuous service from
the date of her initial engagement. 1 therefore
direct tha respondents to grant her temporary
status fProm the date<§Eb completed 120 days of
continuous garvice from the date of her initial

engagement."

" -4, The Review Application is thus disposed of without

any order as to costs.
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MEMB ER( ADMN, )

: l ‘ Dated : The 28th December 1994, ;
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